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ASenda No: 449-22

(File Nor 10525/2023)

Propoted RouSh Stone and Gravelquarry o\rer an extent of2.3l.O Ha at S.F.Nor, 887n

& 887/6 of f€ndenahalll Village, PennaSaram Taluk, Dharmapuri Dinrld, Tomll Nadu

by Thiru. K Ravlkumar - For Envlronmental Clearance.

($A,/N/MIN/45142 | f2O23, D atedj. 07.11.2023)

The propotal wat placed for appraiJal in thie 449th meeting of SEAC held on

07.O3.2024. The daailt of the project fumirhed by the proponent are given in the

website (parivesh.nic.in).

The SEAC noted the following:

l. The project proponent, Thiru. K. Ravikumar har applied for Environmental

Clearance for the Proposed Rough Stone and Gravel quarry over an extent of

2.31.0 Ha at 5.F.Not. 887n &.8a7/6 of Kendenahalli Village, Pennagaram Taluk,

Dharmapuri Dirtrict. Tamil Nadu.

2. The project/activity is covered under Category "82" of ltem l(a) "Mining of

Mineralr Projeds- of the Schedule to the EIA Notification, 2006.

3. Earlier, the proporal wal placed for apprairal in the 438rh meeting of ,EAC

h€ld on 05.01.2024. DurinS the meeting, the Committee noted that the proje<t

proponent was abrent for the meetinS. Hence the rubject war not taken up for

dircurrion. Further. SEAC decided that the proponent Jhall furnish the rearon for

abt€nce.

4. The Proiect Proponent vide letter daled 15.022024 har requetted the

Committee to give one more chance for appraisal. rince. the PP war not able to

attend the 438'h SEAC meeting due to health i5juej.

The PP haj made a detailed prerentation on the propoJed quarry rite & operationJ.

\yhile obrerving the prerentation made by the PP, the SEAC have deliberated the

followinS pointJ:

I. The quarry rite ir located within the catchrnent area of River Cauvery and ako

compriiing of the tributary canalr leading to the Mettur Dam

2. Detailr of the water spread area of the Mettur Dam ir not ind the repo.t
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furnirhed by the PP. But it k reen from the kmlthat the propqed Jite ir pan of

or \rery clore to the Jpread area.

3. Dharmapuri dinrict forms part ofthe upland plateau region of Tamil Nadu with

rnany hlll rangeJ and undulating plainr. The wertern part of the dinrict beh,veen

Pennagaram and Denkanikottai har hill ranger of Mysore Plateau with a chain

of undulating hilk.

4. The applied area ir a frerh one, hhherto unmined and alJo located in the hilly

undulated terrain, covered with plantr &. rhrubi and burheJ.

5. The applied area exhibitr elevated te.rain with an elevation of about 30 m with

an altitude of 420 m (maximum) and 39O m (minimum) from the MSL, and the

area iJ doping to\^,ardr the eartern side where the water flovrr naturally to reach

the river tributary canal exirtinS at 1.24 km which is then leading to the

catchment area (water tpread area) of the Mettur Dam located at a diJtance of

1.8 km routh of the projed area.

6. The top roil conrinr of red gravel / laterite soil for a thicknerr ranging from 2.0

to 4.0 m aJ indicated in the Baseline nudy repoft and AMP. lt har been indicated

that, though traditionally, the Laterite Joik are dumped aJ poor roik that do not

Jupport plant Srorrth. field reality indicater that the soil JupportJ Jeveral

economic and endarEered speder. Further, it hal been rpecified by the

rsearchers who have been carrying out the field investi8ation in the area

(Pennagaram Taluk) where the p.opoJed mine ir located that

"...One of the habitatt of Tropical Dry Everyreen Forettt, an etdangercd

vqdation tyq, it laterite toil. fhit wgetation and itt conitituent floral

elements aE imporTant in termt of n edicinal plantt, and dher economic

cropi. tuitable for cultivation of plantation cropt lEh as Tea, Coffee,

Cqonut and Areca nut . . . .'
". , , Traditional witdom hat put the toil to an appropriate ute for centuiet

and gained from the uJe of 
'oil. 

The toil alto tupportt growth of endemic

treet tuch at Manilkara hexandra, Jutticea beddomei and

tenjiana thrive well in Laterite JoilJ.... "
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Hence it i5 concluded that dirturbirE the virgin roil which ir important from the

point of e<olo8y and economy ir an ill-advired deed.

7. The area ir kno^rn to be renJitive ar wild elephantr generally parr through the

terrain where the propored area ir exirtirE, in Jear(h of water and fodder, due

to the exirtence of ri\€r tributary canalJ located nearby.

8. Geologically. it appearr to be bouldeE and outcrop,r of GrErsic rock exining in

hilly teEain. Structured hilk in many placer pun<tuated by the fra<ture rynem.

tuch fractured rockr gpecially in metamorphic and igneous terrain are potential

for groundwater rerource. BeJider, underground r6€rvoir, where ground water

i, attributable to the prs5ence of fracture, are termd ar aqulfer/reJervoirr with

re(ondary porority. The problemr caurd due to intenri\€ groundwater

extradion, and inten ive mining activitier, will lead to drdtic depletion in

Srou ndwater resour@t only.

9. From the Bareline rtudy report rubmitted b'y the PP, it ir revealed that

(i) The propoted mining activlty wlll dinurb environment ofthe area through

chanSe of landJcape, flora & fauna of the area. rurface drainage and change

in roil quality.

(ii) The propored proiect area falk in critical zorE aJ stipulated by TWAD

where there ihould be intentive monitorinS and evaluation and future

Sround water de\,elopment be linked with water cont€rvation meaturej.

lO. In the nate of Tamil Nadu, the GroJnd Water Potential ArserJment done ar on

March 2003, cateSorized the blockr ai Over Exploited, Critical, Semi Critical.

Safe, Saline inrtead of Dark, Grey and White blockt the blocks in between 90olo

to l0oo/o ar "Critical Blo(kr'. The propored quarry site area iJ already categorired

aJ 'Critical Blockr' by the Competent Authority.

ll. Groundwater is recoSnized a5 acommon pool re5ource. The ute of ground\rater

by anybody rhould in no way caure adverse impactt on realization of other

perron's fundamental right to rafe water fo. life. Ac(es5 to Sroundwater without

any dircrimination. equitable dirtribution. and ruttainable ute c in8 the

he firstneedr of future generationr are conJidered. Right to water for 15 t

NME
SEAC .TN

ETARY 142 c
SEAC. TN

14



priority and then to agriculture, and eco ryrtem needr. The precautionary

principle and the polluter pay principle only to conterve and recharSe

groundwater.

12. There are two natural tributary canak located at the either ride of the mining

lease area with general flo^, diredion to\xard5 routh. There natural drainr Jhall

not be polluted, dinurbed, obnructed or diverted conrequent to the formatlon

of a road and duc to the propored quarryinS activitiet. Otherwite, in the.Procest,

the @rrying capacity of th6e natural canalt/draini are reduced, which it

undgirable and can pose ritkJ. ln a high-tlope region, etpecially tucceeding a

high hazard zone. maintenance of drainage it clitically imPortant'

13. From the Appro\red MininS Plan, it hat be€n obrerved that the quarrying

operation iJ propoted in the hilly terrain coverinS the bouldery formation.

G€nerally, the HilltlopeJ dominated by nonlocal tedlment trantPort are leJt

likely to exhibit bouldercontrok on hilkloPe morpholo8y aJ boulder are raPidly

tranrported to the hillslope toe. DownJlope trantport deliver boulde6 to

erodirE rivert where the boilldert act aJ large roughnett elernentj that change

flow hydraulicJ and the efriciency of erosion and sedinEnt transPort. Over

longer timscaleJ, ri\rer channelt adiuJt their Seometry to accommodate the

bouldert Jupplied or exining from adiacent hilkloPet tudl that nverr can ero&

at the baselevel fall rate Siven their boulder tize dinribution. lt it noted from the

prerentation, the interlockinS tPurt are forrned al a tributary rlver channel

exininS at 1.28 km, it forced to twin8 side to tide around the tBtrJ of hard rock

with an interlock in this p.oiect area.

14. Ecological lmpactt of Rou8h Stone Quarrying in the propored area at indicated

by the PP in his report confirmt that:

(0 Removal of all vegetation (lloru) and therery fauna from the area rquired

for mininq and other purPotet.

(i0 Potlution of water in the turrounding watet bodiet due to leaching from

overburden dumpt and due to the Pollutantt hom the othet ivitiet. Thit

aquatic ecology of thete watet bodiet.
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(iii)Dun in atmotpherc, contribrted by minitV and attociatd etivitiet, when

depotited on the leawt of the plantt in the tunounding areas may rctard

tlteir grdvth.

(iu)Noite and vibationt due to blanitg and oryrction of the machinet drhE

away the wild animab and Urdt from the neatby fotent.

(u) Water $arcity cautd due to the impactt of opencatt minitg on water

twinE affectt the growth of wgetation and agriculture in and around the

complexet-

15. The SEAC observes the essence of the guaranteed right under Artlcle 2l of the

Connitution which nater that

"....it it impqlant to notice that the Eterial retourc{ of the community

like forent, bnkt, pondt, hillock, mountain etc, are nature! bqJnty. fhey

maintain *licate ecological balance. They need to be prote.ted for a paper
and healtlry environment which enablet Fople to enjoy a quality lile...-

16. The SEAC has conridered the following remarkr made by the Hon,ble High Court

ln M.C. Mehta vr. lGmal Narh & Othe6. (1998)ISCC3BB a two JudSer Bench

had an occarion to examine, "whether natural rerource! can be allowed to be

ured or procerred by private ownerJhip for commercial purpore..

"...Eadh ean tupptt only to many pple and ony ,o much human

activity fuforc limitt are reached, Abtolute linitenett of the environn@nt

when coupled with human deqndency on the enironfiEnl lead, to the

unquettionable rcrult that human activitiet wilt, at tome poit t, k
conttrained. There it a commonly tqognhed link futwen law and ,qial
value but to ecolqint, a balance between law and valuet i, not alone

Jufricient to enture a ttable relationjhip between human, and their

en vironnent...... "
"....Law and valuet mutt ako contend with the conn@intt impoJed W the

outti& environnent. Unfoftunately, current tegal doctrine rarely accountJ

for tuch conttraintJ. and thut environmentat nability i,
Hittotually, we have changed environment to fit our c,
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popefty- We haw fenced, plowed and pavd- fhe envhonmeot hat

proven mallea e and to a larEe extent ttill h- gut therc i5 a limit to thit

malleadl y, and certain typet of dologically important reto,Jrcet-fq

example, wetlands and riparian forcttt - can no lotgd b &tuoyed

withatt enormout long+erm elfuctt on environnEntal and thercfore iqial
nabilily. Need fot preteruing Entitive resourcet det not relled value

choiet d)t rathet i5 tlre necsJary retult of obkditE obsruatiot t of the

lat^r' of nature.---'

17. Referring to the iudSmert in Subhath Kumar vr. State of Bihar

0991)1rcC598, the SEAC har critically obrerved that

'...Right to Life it a fundamental right un&r Article 2l and included

tight to enjoyment of pollution fiee water and air lor full enjovnent

of life; natural rctoucet of air. waEr and toil cannd be utilized if tlE

utilization rctuht in i evenible damage to environment- Court taid

that mining ryration it hazardout in nature. ll impaiE dology and

people't ruht to natural tetour@t. . . .'
'....Further, the court hat commented abut an quilibium M\Een
the interctt of envitonnEnt and daElopnEnt that 'ptobction of
environment wotid hatE prece&nce otEr the eonomia interett.'

Preautionary principle rquiret anticipatory action to b taken to

prevent ham, TIE ham can be ptevented even on a reatonable

tutpicion. lt it not necettary that thete thould alwayt be dircct evidence

of harm to the environment.--."

From the 'Precautionary Principle' it ir learnt that

" The principle of precaution involvet the anticipation of environmental

harm and taking meaturet to arroid it ot to ch@te the leatt

environmentally harmful activity. lt it bated on tcientilic uncettainty.

Environmental protection thould not only aim at protecting health,

property aod economic interett but alJo protect the

itr own Jake. Precautionary dutiet mutt not be
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tutpicion of conoete danger h)t alto W junifed concern or ritk

Potenfibf.

18. Hon'ble suprerne Court of lndia in a r€cent iudgrnent in lA No.looo of 2003

dated 3rd )une 2022 hal underlined the neceJsity for follo\rring the

PreGutionary PrirEiple. The iudgment rtatet that a tituation may ariie where

there may b irreparcble damage to environment after aD adivily it allowed

to go ahead and if it it nopped, there may b hreparuble damage to

economic intdett. The Hon"ble Court held that in care of a doubt,

protection of envlronment would have precedence over economic interest.

It war further held that precautionary principle requirer anticipatory action

to be taken to prevent harm and that harm @n be prcvented etEn on

r@tonade tutpicion- FuttlEr, tle Hon'ble Court enphatie in the taid

judgnent that it it not alwayt ne$tary that the,e thould be dit&t evideflce

of hann to the arvitonnEnt.'

19. Finally, the SEAC har taken a note of the iudSement delivered ln T.N.

Godavarman Thirumulpad vt. Union of lndia & Othert. (2005)ltCCl, (order

dated 23.09.2005) ar it stater that

"..-The damqe to envhonment it a damage lo tl:€ country't asets at a

whole. Ecology know no bound iet. lt qn have impact on lhe clinate.

The Finciplet and patameleo for valuation of the fumqe have lo be

evolvd ako kephq h vlqv the likely lmpact of activlttut on futue

Hence, baJed on the above obJervations, and prerentation &. docum€ntt fumithed by

the proiect proponent, after the long deliberationt, with keeplnS the iudSement

deliver€d rccently in the NGT .Eartem Zone in retped of ORI6INAL APPLICATION

No. 8OnO23lEZ in the matter of Sukanta Behera VJ State of Oditha delivered on

04.O3.2024 with a direction to the sEIAA to contider all the factt with regard to the

rite rpecificationr while conJiderins the firm'J propotal for Srant of environmental

clearance. the sEAC decided not to recommend the proporal for rant of
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Environmental Clearance to proted the ecoloSy and environmental Jettingt exin in

the virgin proiect Jite where the quarry it proposed.

Agenda No: 449-23

(Flle No: 10385/2023)

PropoJ€d RouSh storc quarry over an odent of 2.0O.O Hs (CJovemment Porsmboke

land) at t.F.No. lO9 (Part-l) of Maruthandapalli Vlllage' Shoolagltl Taluk' Krlthnadri

Dinrlct, Tamil Nadu by tw'. tri Sai lGtava EnterPriJel - For ErMronmental Clearan@'

(5lA/TNA4lN/430696f2O23, Dated: 25.O5.2023)

The propojal was placed for appraiol in this 449h meetin8 of SEAC held on

07.O3.2024. The detailt of the Proiect turnished by the Proponent are Siven in the

website (pariveth.nic.in).

The SEAC nod the follo rlr€:

l. The proFd ProPonent' M/5. Sri sai Ketava EnterPritet hat apPlied for

Environmental Clearan<e for the PropoJed Rough Stone quarry over an e{ent

of 2.OO.O Ha (Government Poramboke land) at S F'No' lO9 (Partl) of

Maruthandapalli Village. 5hoolagiri Taluk' kithna8iri Dittrict' Tamil Nadu'

2. The proie<t/activity is covered under CateSory "82' of ltem l(a) 'Mining of

Mineralt Proiectt" of the schedule to the EIA Notification' 2006'

3. The Precite area (ommunication was issued for the period of lO yeart' The

approved mining plan it for 5 Yeart. AJ per the apP(oved mine plan' the annual

peak production shall not exceed ?2'650 mt of RouSh Stone for an uhimate

depth of 39m below 8.ound level.

4. Earlier. the Proiect proPonent hal obtained EC from DEIAA vide

Lr.No.O3,/DEIAA-KGI/EC No.47nOB dated: 27'08 2018 for the production

quantity of 7,81,745mr of Rou8h Stone uPto the depth of 57m'

5. Earlier, the proposal wat Placed for appraital in the 427h meeting of SEAC

held on 07.12-2021 Based on the pretentation and the documents furnished

by the prorect proponent. the tEAC decided to call forthe following detaik from

the project ProPonent:

i) The PP thall obtain Certified Compliance RePort (CCR) dn lntegrated
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in the PARMSH Portal fiom the respective

login.

9. The amount allocated for EMP should be kept

in a separate account and both the capital and

recuning expenditures should be done year

wise for the works identified, approved and as

committed. The \ryork & expenditure made

under EMP should be elaborated in the bi-

annual complianc€ report submitted and also

should b€ brought to the notice ofconcemed

authorities during inspections.

10. The PP shallma.k the DGPS reference pillars

painted with blue & white colour indicaring

the safety baEier of7.5 m to be left underthe

Rule 13 (l) of MCD& 1988 within the lease

boundary and protective bunds, before

obtaining the CTO from the TNPCB.

ll.As committed, the PP shall develop thick

green belt vegetation for a distance of 100 m

within the mine leasehold area in thedirection

towards the pipeline localion before obtaining

the CTO from the TNPCB.

12. The PP shall registcr promptly through

onlile itr the Shram Suvidha Portal which

is the official portal of Ministry of Labour &

Employment, Goi,t oflndia to obtain Labour

IdeDtilicatioD Number (LIN) before

obtainitrg the CTO from thc TIIPCB.

18 Proposed Rough Stone and Gravel

quarry over an extent of2.31.0 Ha at

S.F.Nos. EE7/l &. EE7/6 of
Kendenahalli Village, Pennagararn

10525 The authority noted that the subject was appraised in

the 449d SEAC meering held on 07.03.2024. While

observing the presentation made by the PP, the SEAC

have deliberated the following points:
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1. The quarry site is located within the

catchment area of River Cauvery and also

comprising of the tributary canals leading to

the Mettur Dam.

2. Details ofthe water spread area ofthe Mettur

Dam is not indicared in the report fumished

by the PP. But it is seen from the kml that the

proposed site is part of or very close to the

spread area.

3. Dharmapuri dishict forms part of the upland

plateau region ofTamil Nadu with many hill

mnges and undulating plains. The westem

part of the district between Pennagaram and

Denkanikottai has hill ranges of Mysore

Plateau with a chain of undulatinC hills.

4. The applied area is a fresh one, hitherto

unmined and also located in the hilly

undulated terain, covered with plants &

shrubs and bushes.

5. The applied area exhibits elevaled terrain

with an elevation of about 30 m with atl

altitude of 420 m (maximum) and 390 m

(minimum) from the MSL. and lhe area is

sloping towards the eastem side where the

water flows naturally to reach the river

tributary canal existing at 1.24 kn which is

then leading to the catchment area (watel

spread area) of the Mettur Dam located at a

distance of l.E km south of the project area

6. The top soil consists of red gmvel / laterite

soil for a thickness ranging fiom 2.0 to 4.0 m

as indicated in the Baseline study report and

AMP. It has been indicated that, though

Taluk, Dharmapuri District, Tamil

Nadu by Thiru. K. Ravikumar - For

Environmental Clearance.

(stAJTNMrNi45 l 4212023)
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traditionally, the Laterite soils are dumped as

poor soils that do not support plant groMh,

field reality indicares that the soil supports

several economic and endangered species.

Further, it has been specified by the

researche6 who have been carD/ing out the

field investigation in the area (Pennagaram

Taluk) where the proposed rnine is located

that

' ..One of thc habitatt oI Tropicol Dry

Evergreen Fotests, an endongered

vegetotion lyry, is laterite soil. This

vegetation ond its conslitueht loral
elemenlt are importont in terms ol
medicinal planls, and other ecokomic

crops. Suilable for athivation of
plontation crcps such os Tea, Cofee,

Cocohul and Areca nut ., . , "

" ...Troditionol wisdom has pul lhe soil to

on appropriote use for centuties and

goiied lron the use of soil. The soil also

suppofts growh of endemic trces such as

Manilkara hemndra, Jurticea beddomei

and Huberontha senjiana thnve well in

Lalerite soils...."

Hence ir is concluded that disturbing the virgin

soil which is important fiom the point of
ecllogy and economy is an ill-advised deed.

7. The arca is known to be sensitive as wild

elephants generally pass rhrcugh the tenain

where the propos€d area is existing, in search

of water and fodder, due to the existence of
river tributary carals located nealby.
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8. Geologically, it appears to be boulden and

outcrops of Gnessic rock existing in hilly

terrain. Structured hills in many places

punctuated by the fi-acture system. Such

fractured rocks especially in metamorphic

and igneous terrain are potential for

groundwater resource Besides, undergound

reservoirc wherc ground water is attributable

to the presence of fractures are t€rmed as

aquifers/reservoirs with secondary porosity'

The problems caused due to inlensive

groundwater extmction, and intensive mining

aclivities, will lead to draslic depletion in

groundwater resources onlY

9. From the Baseline study report submitted by

the PP, it is revealed that

(i) The proposed mining aclivity will

disturb enyironment ofthe area through

change of landscape, flora & fauna of

the are4 surface drainage and change in

soilquality.

(ii) The proPosed proj€ct arca falls in

oritical zone as stipulated by TWAD

where there should be intensive

monitoring and evaluation ar frrture

ground water development be linked

with water conservation measures'

lO. ln the state ofTamil Nadu, the Ground Water

Potential Assessment done as on March 2003,

categorized the blocks as Over Exploited,

Critical, Semi Critical, safe, saline instead of

Darlc Grey and White blocks the blocks in

between 9Oo% to 100% as 'Critical Blocks"'

MAI\
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The Eoposed quarry site area is aheady

categorised as 'Critical Blocks' by the

Competent Authority.

I l. Groundwater is recognized as a common pool

resource. The use ofgrcundwater by anybody

should in no way cause adverse impacts on

realization of other person's fundamental

right to safe water for life. Access to

groundwater without any discrimination,

equitable distribution, and sustainable use

conside ng the needs of future generations

arc coNidered. Right to water for life is the

first priority and then to agriculture, and eco

system needs. The precautionary principle

and the polluter pay principle only to

oonserve and recharge groundwater.

12. There are two natural tributary canals located

at the either side ofthe mining lease area wirh

general flow direotion towards south. These

natural d.ains shall not be polluted, disturbed,

obstructed or diveded consequent to the

formation of a road and due to the proposed

quarrying activities. Otherwise, in the

paocess, the carrying capaoity ofthese natural

canals/drains are reduced, which is

undesirable and can pose risks. In a high-

slope region, especially succeeding a high

haz€rd zone. maintenance of drainage is

critically important.

13. From the Approved Mining Plan, it has been

observed lhar the quarrying operation is

paoposed in the hilly tenain covering the

bouldery formation. cenerally, the Hillslopes

u
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o

dominated by nonlocal sediment hansport are

less likely to exhibit boulder conhols on

hillslope morphology as boulders are rapidly

transported to the hillslope toe. Downslope

transport delivers boulders lo eroding rivers

where the boulders act as large roughness

elements that change flow hydraulics and the

efficiency of erosion and sediment transport.

Over longer timescales, river chahnels adjust

their geometry to accommodate the bouldeas

supplied or existing ftom adjacent hillslopes

such that rivers can erode at the baselevel fall

Iale given their bouldq size distribution. It is

noted from the presentation, the int€rlocking

Spurs are formed as a tributary river channel

existing at 1.28 km, is forced to swing side to

side around the spurs of hard rock with an

interlock in this project area.

14. Ecological Irnpacts of Rough Stone

Quarrying in the proposed area as indicated

by the PP in his report confirms that:

(i) Renoval of all vegetation (lora) and

lhereby launa fion the orea required

Ior mining ond other purposes.

(ii) Pollution of water in the s rrcunding

v'ater bodies due to leaching from

overburden dumps and due to the

pollutants flom the other activities. This

affecls lhe aqudlic ealogt of these

ytater bodies.

(iii)Dust it1 atmosphere, contributed by

mining and associated aclivities, vhen

deposited on the leaws ofthe plonts in

N
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the suftounding areas moy relord their

growth.

(iv) Noise and vibtdtions due lo blasting

and oryration of lhe mochines drive

awdy the wild animals ond hirds from

the nearby forests.

(v) Waler scarcity caused due lo the

impacls of oryncast mining on woler

regime afrects the gro,n th olvegetotion

and agiculture in ond around the

complexes.

15. The SEAC observes the essence of the

guamnteed ght under Article 21 of the

Constitution which states that

"....it is important to notice lhat the

material resources of the communily like

Iorests, tanke, ponds, hillocb mountoin etc,

ore ruture's bounty. They rnoi loin delicole

ecological balorce. They need to be

protected for a proper and healthy

ehvironment v,hich enables people ro enjoy

a quality life . . ."

16. The SEAC has considered the following

remarks made by the Hon'ble High Court In

M.C. Mehta vs. Kamal Nath & Othe$,

(1998)lSCC38E a two Judges Bench had an

occasion to examine, "whether natuml

resources can be allowed to be used or

processed by private ownership for

commercial purpose".

"...Eorth con suppott only so many people

ond only so much human actNity before

limits are reoched. Absolute Jiniteness o/ the

lr,*^/
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erryironnent ythen coupled ith hur an

dependency on the environment, leads to the

*tquestionable result that humon actiyities

u)ill, ot some point, be cohstraihed- There $
a comnonly recognised li* between lqws

ahd social value bul to ecologisls, o bolance

be ,een lows ahd vah&s is not olone

sufrcient lo ensure a stable relationship

befiveen humans and theit

erNironmenl.., ... "

" , , , , Laws and yalues must also conlend with
p consttaints imposed by the outside

environ nent. Unfortunately, current legol

dochine rarely occounts Ior such

coru]trainls, ond thus enyiromnentol

stab ility is threatened. Historically, we have

changed ehvironment to frt our conceplions

of property. We have fenced, plowed and

paved. The en)itonmenl has proven

malleable and to o large extent still is. Bu[

therc is a limit to this t alleobility, and

certain ,IEs of ecologically important

resources-for example, wetlands and

riparianJorests - can no longer be destroyed

utitholtt enormous long-term effects on

envbonmental dnd therelore social snbility.

Need Jor preserving sensitire resottrces

does tu)t rellect yalue choices but rather is

lhe necessory result of objective

observations of the laws of nature . . . .,'

I 7. Referring to the judgmenr in Subhash Kumar

vs. State ofBihar ( I9q I) lSCC5s8. rhe SEAC

has critically observed that

a--
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" ...Right to Life is a f ndanental right

under Article 2l ond included right to

enjowent ofpollulionlree u,oter and air

for full etioyrnent of life; @tural

resources ofair, water and soil cannot be

utilized i/ the utilization results in

iftewrsible danage to eitito menl

Cowt said that mihing operatiofi is

hazardous in ruture. lt impo s ecologt

and people's right lo natural

"..,.Further, lhe court has commented

about an equilibrium befiveell the

intere$ of environment and developmenl

thol "protection of environment would

have precedence over the economic

i leresl. " Prccauliorury principle

requires anlicipotory oclion to be taken

lo preyenl harm. The harm can be

prevented even on a reasonoble

suspicioh. Il is not necessary lhat there

should always be direct evidence Qlharm

to dP etNironment ,,-, "

From the 'Precautionary Principle' it is

leamt that

"The principle ofprecoution inyolyes lhe

onticipation of environmenlol hlrrm and

toking measures to dr'oid it ot lo choose

lhe leasl efi)ironmentally hantful

dclivily. It is based on scientific

uficertainly. Erwironfiehtal proteclion

should not only aifi at protecting health,

pruperly and economic inleresl bul also

MEMBERMEMBER SECRETARY

42
SEIAA-TN

28



protecl the ewirotune tfor ils ovnsake.

Precoutionory duties musl ttol be

triggered by lhe suspicion oJ concrete

danger but also by justilied concern or

risk polenlial".

18. Hon'ble Supreme Court of India in a recent

judgment in IA No.l000 of 2003 dated 3rd

Jljne 2022 has underlined the necessity for

following the Preoautionary Principle. The

judgment states lhal a siluolion may atise

where there may be ifteparoble damage to

ehvito ment after an activity is ollov,ed to go

ahead and if it is stopped, there moy be

irreparable ddmoge lo economic inlerest. The

Hon"ble Court held that in case of a doubt,

pmtection of environment would have

precedence over economic interest. It was

fi[ther held that precautionary principle

re4uires anticipatory action to be taken lo

prevenl hd and lhat harm can be prevented

even on reasonable suspicion. Further, the

Hon'ble Courl emphasizes in the said

judgment thal it is nol olv'ays necessary lhal

there should be dircct eridence ofhorm lo the

environment, "

19, Finally, the SEAC has taken a note of the

judgement delivered ln T.N. Godavarman

Thirumulpad vs. Union of lndia & Others,

(2006)lSCCl, (order dated 23.09.2005) as it

states that

"...The dartu ge to envito menl is a

alamLge to lhe country's sssets os a xrhole,

Ecolog) knows no boundaries. It con have
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irrrpact on lhe clirrule, The principles arrd

poron eters for voluoliol of the damage

have to be aolted also keepirrg ih ie , lhe

likery irrrpacl of activilies on lulute
generutian... "

Hence, based on the above observations, and

prcsentation & documents fumished by the project

proponent, after the long deliberations, with keeping

the judgement delivered receDtly in the NGT -

Eastem Zore in respect of ORJGINAL

APPLICATION No. 80DO23EZ in th. m lter oI

Sukatrta Behers Vs State of Odisha delivered oD

04.03.2024 with a directior to the SEIAA, to

cotrsider all the facts with regard to the site

specifications while cotrsidering the firn's
proposal for grant ofenvirotrrDcntal clearance, the

SEAC decided trot ao recommend lhe proposal fo.

the gant ofEnvironmental Cleamnce to protect the

ecology and environmental settings exist in the virgin

project site where the quarry is proposed.

The Authority, after discussions, accepted the

decision of SEAC, rejected the proposal for the grant

of Environmental Clearance citing the following

reasorc in addition to the above.

1. On review of the KML file and ecological

conditions around the proposed mining site.

the proposed mining will affect the ecology

and environment.

2. Due to the proposed mining activity,

environment safety and security will be

alIected.
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Inview oftheabove, the Authority decided to request

Member Secretary, SEIAA-TN to gant rejection

letter to proponent as per 449d SEAC minutes

Further, Authority decided to close and record this

proposal.

The authority noted thal the subject was appraised in

the 449s SEAC meeting held on 07.03.2024. SEAC

has fumished its recommendations for ganting

Environmental Clearance subject to the conditions

stated therein.

After detailed discussion, the authority noted as

follows:

l. As per the Mining Plan, the depth of the

bench is mentioned as 7m, whether is it safe

for mining activity with 7m bench and will

there be any impact on the slope stability for

the proposed quarry due to 7m bench

fomation.

ln view ofthe above, the Authority decided to rcfer

back the proposal to SEAC for remarks /

recommendations on the above mentioned point.

10385Proposed Rough Stone quarry over

an exteflt of2.00.0 Ha (Govemment

Poramboke land) at S.F.No. 109

(Part- l) of Maruthandapalli Village,

Shoolagiri Taluk, Krishnagiri

District, Tamil Nadu by M/s. Sri Sai

Kesava Enterprises - For

Envircnmental Clearance.

(stA,irNMIN/430696/2023)

l9

The authority noted that the subject was appraised in

the 449d meeting of SEAC held on 07 03.2024 and

SEAC has fumished its recommendations for

granting Environmental Clearance subject to the

conditions stated therein.

After detailed discussions, the Authority taking into

account the recommendations of SEAC and also the

safety aspects and to ensure sustainable, scientific

and systematic mining, decided to grant

Environmental Clmmnce for the production

quantity of 1,75,62? m3 Rough Stotre and 24,786

1004320 Proposed Rough Stone and Gravel

Quarry over an extent of 4.96.0Ha

SF.No.1002/B (P), 100E And

1009/B(P) of Monjanur (East)

village, Pugalur Taluk, Karur

District by Thiru. N. Sivakumar -

For Environmental Clearance.

(SIAJTN/MN/428962/2023)
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THIRU. A.R. RAHUL NADH, I.A.S.
MEMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY.TAMILNAD U

3rd Floor, Panagal Maaligai,
No.1, Jeenis Road, Saidapet

Chennai-600015

Phone No.044-24359913
liax No. 044-243591)75

Letter No. SEIAA-TN/F.No.10525/2024 dated: 16.04.2024

To

r/ Thiru. K. Ravikumar,

S/o. Kandasamy,

No.3/23 0. Kottamettupatti V illage.

Mettupatti Post, Omalur Taluk,

Salem District - 636 455.

Sir.

Sub: SEIAA-TN - Proposal seeking Environmental Clearance for Proposed Rough

Stone and Gravel quarry over an extent of 2.31.0 Ha at S.F.Nos. 88711 &. 88716

of Kendenahalli Village, Pennagaram 'l-aluk, Dharmapuri District, Tamil Nadu

by Thiru. K. Ravikumar - under 1(a) Mining projects of the schedule of the EIA

Notification, 2006 - Proposal not recommended / Rejected - Application

Closed and Recorded - Regarding

Ref: l. Online Proposal No. SIA/TN/MIN/45 142112023, Dated: 07 .11.2023

2. Minutes of the 438th SEAC meeting held on 05.01 .2024

3. Minutes of the 449th SEAC meeting held on 01.03.2024

4. Minutes of the 707th SEIAA meeting held on 01.04.2024

I invite your kind attention to the ref'erence cited above, wherein the application received

from Thiru; K. Ravikumar for Environmental Clearance for the Proposed Rough Stone and

Gravel quarry/ over an extent of 2.31,0 Ha at S.F.Nos. 88711 &. 88716 of Kendenahalli Village,

Pennagaram Taluk, Dharmapuri District, Tar-nil Nadu.
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The proposal was placed for appraisal in the 4491h meeting of SEAC held on

07 .03.2024. The SEAC noted the following:

l. Earlier, the proposal was placed for appraisal in the 438lhmeeting ofSEAC held on

05.01.2024. During the meeting, the Committee noted that the project proponent was

absent for the meeting. Hence the subject was not taken up for discussion. Further.

SEAC decided that the proponent shall lurnish the reason fbr absence.

2. The Project Proponent vide letter dated 15.02.2024 has requested the Committee to give

one more chance for appraisal. since, the PP was not able to attend the 438th SEAC

meeting due to health issues.

'the PP has made a detailed presentation on the proposed quarry site & operations.

While observing the presentation made by the PP, the SEAC have deliberated the following

points:

l. The quarry site is located within the catchment area of River Cauvery and also

comprising of the tributary canals leading to the Metlur Dam.

2. Details of the water spread area of the Mettur Dam is not indicated in the report

lurnished by the PP. Bul it is seen lrom the kml thal the proposed site is part ofor very

close to the spread area.

3. Dharmapuri district forms part of the upland plateau region of Tamil Nadu with many

hill ranges and undulating plains. I'he westem part ol the district between pennagaram

and Denkanikottai has hill ranges of Mysore Plateau with a chain of undulating hills.

4. The applied area is a fresh one, hitherto unmined and also located in the hilly undulated

terrain, covered with plants & shrubs and bushes.

5. The applied area exhibits elevated terrain with an elevation of about 30 m with an

altitude of 420 m (maximum) and 390 m (minimum) from the MSI_. and the area is

sloping towards the eastern side where the water flows naturally to reach the river

tributary canal existing at 1.24 km which is then leading to the catchment area (water

spread area) ofthe Mettur Dam located at a distance of 1.8 km south ofthe project area.

6. The top soil consists of red gravel / Iaterite soil for a thickness ranging from 2.0 to 4.0

m as indicated in the Baseline str"rdy reporl and AMP. It has been indicated that. though

traditionally. the Laterite soils are dumped as poor soils that do not support plant

growth, field reality indicates that the soil supports several economic and endangered

species. Further, it has been specified by the researchers who have been carrying out the

field investigation in the area (Pennagaram Taluk) where the proposed mine is located

that
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8.

7.

9.

10.

". .One q/ the hubitats ol Tropical Dry Evergreen litrests, an endangerecl

vegeration lype, is laterite soil. 'l'hi,s vegetation and its const uent floral elemenrs are

importanr in terms of medicinal plants, and other economic crops. suitable Jbr
cultivation of plantation crops such as Tea, Coffee, Coconut antl Areca nul .... 

.'

"...Traditional wisdom has put the soil to an appropriate use .for centuries antj

gained./iom rhe use ol soil. 7'he soil also supporr,\ growth of endemic trees such Lts

Manilkora hexandra, .luslicea betLlomei und Huberantha senjiana thrive v,ell in
Laterite soils.... "

Hence it is concluded that disturbing the virgin soil which is importanl fiom the point o1.

ecology and economy is an ill-advised cleed.

The area is known to be sensitive as wild elephants generally pass through the terrain

where the proposed area is existing, in search of water and fodder, due to the existence

ofriver tributary canals located nearby.

Geologically, it appears to be boulders and outcrops ol Gnessic rock existing in hilly
terrain. structured hills in many places punctuate<i by the fiacture system. Such

fractured rocks especially in melamorphic and igneous terrain are potential tbr

groundwater resource. Besides. underground reservoirs where ground water is

attributable to the presence o1'fiactures are termed as aquifers/reservoirs with secondary

porositl. The problems caused due to intensir,e groundwater sxtraction, and intensive

mining activities. will lead to drastic dcplelion in grounclwater resources onlv.

From the Baseline study repon submirted by the pp, it is revealed that

(i) The proposed mining activity will disturb environment olthe area through change

of landscape, flora & launa of the area, surface drainage and change in soil

quality.

(ii) The proposed projecl area lalls in critical zone as stipulated by TWAD where

there should be intensive monitoring and evaluation and future ground water

development be linked with water conservation measures.

ln the state of ramil Nadu, the Ground water Potential Assessment done as on March

2003. categorized thc blocks as over Iixploitccl. critical. Semi critical. Sal'c. Saiine

instead o1'Dark, Grey and \I'hitc blocks the blocks in between 90% to 10076 as

"Critical Blocks". The proposcd quarry site area is already categorised as,Critical

Blocks' by the Competent Authority.

Groundwater is recognized as a common pool resource. The use of groundwater br,

anybody should in no way cause adverse impacts on realization ol other person's

11.
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fundamental right to safe water fbr life. Access to groundwater without any

discrimination, equitable distribution, and sustainable use considering the needs ol

future generations are considered. Right to water for life is the first priority and then to

agriculture. and eco system needs. The precautionary principle and the polluter pay

principle only to conserve and recharge groundwater.

12. There are two natural tributary canals located at the either side olthe mining lease area

with general flow direction towards south. These natural drains shall not be polluted,

disturbed. obstructed or diverted consequent to the lormation of a road and due to the

proposed quarrying activities. Othcrwise, in the process. the carrying capacity of these

natural canals/drains are reduced. which is undesirable and can pose risks. ln a high-

slope region, especially succeeding a high hazard zone. maintenance ol drainage is

13.

critically important.

From the Approved Mining Plan. it has been observed that the quarrying operation is

proposed in the hilly terrain covering the bouldery formation. Generally, the Hillslopes

dominated by nonlocal sediment transport are less likely to exhibit boulder controls on

hillslope morphology as boulders are rapidly transported to the hillslope toe.

Downslope transport delivers boulders to eroding rivers where the boulders act as large

roughness elements that change flow hydraulics and the efficiency of erosion and

sediment transpo(. Over longer timescales. rir,'er channels adjust their geometry to

accommodate the boulders supplied or existing from adjacent hillslopes such that rivers

can erode at the baselevel fall rate given their boulder size distribution. It is noted from

the presentation, the interlocking Spurs are formed as a tributary river channel existing

at 1.28 km, is forced to swing side to side around the spurs of hard rock with an

interlock in this project area.

Ecological Impacts of Rough Stone Quarrying in the proposed area as indicated by the

PP in his report confirms that:

(i) Removal qf all vegetation (flora) and thereby fauna.from the area required for
mining and other purposes.

(ii) Pollution ol u uter in lhe surrounding u'ater futdies due to leaching .from

overburden dumps and due to the pollulants.from the other octiyities. This fficts
the aquatic ecologt of these water bodies.

(iii)Dust in atmosphere, contrihuted by mining and associated activities, u)hen

deposited on the leows of the plants in the surrounding areas may retard their

growth.

14.
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16.

15.

(iv) Noise and vibrations due to blasting and operation ofthe machines drive away lhe

wild animals and birds ./iom the nearby.fbre.sts.

(v) Il'ater scdrcity caused due to the impacls oJ opencast mining on woter regime

affects the growth ofvegetation and agriculture in and around rhe complexe.s.

The sEAC observes the essence of the guaranteed right under Article 2l ol the

Constitution which srates thar

"....i1 is importdnl to nolice rhot the muteriul resortrces o/ lhe community tike.lbrests,

tanks', ponds, ltillock, mountuin etc, urc nalurc's bounty. '[hey mainrain clelicate

ecological balance. They need to be prolected.fbr a proper antl healthy environment

which enables people to enjoy a quality li/b..."

The SEAC has oonsidered the following remarks made b1, rhe Hon,ble High Court In

M.C. Mehta vs. Kamal Nath & Olhers. (1998)1SCC388 a two Judges Bench had an

occasion to examine, "whether natural resources can be allowed to be used or processed

by private ownership lor commercial purpose".

"...Earth can supporl only so many people and only so much human activity be/bre

limits ure reuched. Absolute finiteness of the ant,ironment when coupled with human

dependencl., on thc enyironment. lcads to thc unqueslionable result that human

qctirilies will. ut some point. be constrained. There is cr commonly recognisetl link

between laws and social value but lo ecologists. a bqlance behteen lau,s and vuluc.s is

not alone sulJicient lo ensure a slable relationship between humans unt) their

environmenl... ... "

"....Lay,s and values musl ulso contend with the conslraints imposed by the outside

environmenl. UnJbrtunately, current legal doctrine rarely accounts Jbr .ruch

constraints, ond thus environmental stability is threatened. Historically, we have

changed environment to .fil our conceptions of property. lle have .fenced, plowetl urul

puved. The cnvironment ha.s prown malleqble and to a largie exlent still is. But there

is a limit to this mulleubiliry'. und certoin types o/ ec'ologically important resource,;-fnr

example, wellands and rilruriun .fitrests - cun no longer he destroyed u)ilhout

enormous long-term eflbct.s on enyironntentul and there./bre social sttrhility. Need /or
preserving sensitive resources. .loes nol reflec.t value c'hoices but ralher i.\ the

necessary resuh oJ objective obseryations o.f the lav's of nature ...."

Relerring to the judgment in Subhash Kumar vs. State of Bihar (1991)lSCC598. the

SEAC has critically observed that

"...Right to Life is a fundamental right under Article 2l and included right to

17.
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18.

enjoyment of pollution.free h,uter and air for full enjoyment of life: natural

resources of air, water qnd soil cannot be utilized if the utilization results in

irreversible damage lo environment. Court soid lhat mining operalion is hazardous

in nature. lt impairs ecologl arul people's right to natural resourc.es .... "

"....Further, the court has commented about an equilibrium between the interesl of
environment and development that "protection of environment would hqve

precedence over the economic interest. " Precautionary principle requires

anticipatory aclion to be taken to prevent harm. The harm can be prevented even

on a reasonahle suspicion. lt is nol neccssary thol there should alwuys he direct

evidence tt horm to lhe environment...."

From the 'Precautionary Principle' it is leamt that

"The principle of precaution involves the anticipation of environmental harm and

laking measures to avoid it or to choose the leost environmentally harmful activity.

It is based on scientific uncertainly. Ewironmental proteclion should not only aim

at protecling health, property ond economic interest but also protecl the

environment.for its own sake. Precautionary duties must not be triggered by the

suspicion o.f concrete danger but also by.justified concern or risk potential".

Hon"ble Supreme Court of India in a recent .judgment in IA No. 1000 of 2003 dated 3rd

June 2022 has underlined the necessity fbr follow.ing the Precautionary Principle. The

judgment states that a situation may arise where there may be irreparable damage to

environment after an actiyity is allov,ed to go ahead ond if it is stopped, there may be

irreparable damage to economic interest. The Hon"ble Court held that in case of a

doubt. protection of environment would have precedence over economic interest. It was

further held that precautionary principle requires anticipatory action to be taken ,o

prevent harm and thal harm can be prevented even on redsonable suspicion. Further,

the Hon'ble Court emphasizes in the said judgment that it is not dlways necessary that

there should be direct evidence ofharm to the environmenl. "

Finally, the SEAC has taken a note of the judgement delivered In T.N. Godavarman

Thirumulpad vs. lJnion of India & Others, (2006)t SCC l, (order dated 23.09.2005) as it

states that

" ...The damage to environment b a damage to the country,s dssers as a whole.

Ecologt knows no boundaries, It can have impact on the climate. The principtes

and parameters for valuation olthe damage have to be evolverl also keeping in view

lhe likely impacl of activities on fulure generation ... "

19.
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Hence, based on the above observations, and presentation & documents furnished by the

project proponent, after the long deliberations, with keeping the judgement delivered

recently in the NGT -Eastern Zone in respect of ORIGINAL APPLICATION No.

80120231E,2 in the matter of Sukanta Behera Vs State of Odisha delivered on 04.03.2024

with a direction to the SEIAA, to consider all the facts with regard to the site

specifications while considering the firm's proposal for grant of environmental clearance.

the SEAC decided not to recommend the proposal fbr the grant of Environmental Clearance

to protect the ecology and environmental settings exist in the virgin project site w'here the

quarry is proposed.

The subject was placed in the 707th Authority meeting held on 0l .04.2024. The authority

noted that the subject was appraised in the 449th SEAC meeting held on 07.03.2024. The

SEIAA has examined the proposal in accordance with the Environment Impact Assessment

(EIA) Notification, 2006 & further amendments thereto and after accepting the

recommendations of the SEAC hereby decided Rejection Environmental Clearance fbr instant

proposal of Thiru. K. Ravikumar under the provisions of EIA Notification, 2006 and as

amended thereof. The Authority. after discussions. accepted the decision of SEAC, re.iected the

proposal for the grant of Environmental Clearance citing the fbllowing reasons in addition to

the above.

l. On review of the KML file and ecological conditions around the proposed mining site,

the proposed mining will affect the ecology and environment.

2. Due to the proposed mining activity, environment safety and security will be affected.

In view of the above, the Authority decided to request Menrber Secreiary. SEIAA-TN to

grant rejection letter to proponent as per 449th SEAC minutes. Further, Authority decided to

close and record this proposal.

It is informed that, as per section 16, sub-section (l) of NGT Act,2010, if any person

aggrieved by this order of refusing to grant Environmental Clearance for carrying out any

activity may prefer an appeal to the 'l'ribunal, rvithin a period of thirty days from the date

on which the order or decision or direction or determination is communicated to him.

Hence, the above mentioned file is closed and recorded accordingly.

"ffi"'*EMBER SECRETARY
SEIAA-TN
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BEFORE THE HON’BLE NATIONAL 

GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Appeal No.61 of 2024 (SZ) 

Thiru. K. Ravikumar, 

S/o. Kandasamy, 

No.3/320, Kottamettupatti Village, 

Mettupatti Post, Omalur Taluk, 

Salem District-363455 

... Appellant 

Vs 

1. State Level Environment Impact 

Assessment Authority (SEIAA),  

Through the Member Secretary, 

And Ors. 

... Respondents 
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S. SAI SATHYAJITH 

COUNSEL FOR 1ST AND 2ND RESPONDENT 
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